Open Ceurt

CENIRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH : ALLAHABAD

Original Applicatien Ne.1179 ef 2004.

Allahabad, this the 27th day ef January, 2005,

Hen'ble Mr A.K, Bhatnagar, J.M.

Chauthiu Lal Meena,

Sen eof Birju Ram Meena

resident ef Village and Pest

Office Nadri, Tehsil,

Sikrai District Dausa,

Rajasthan. eso0ee .Applicaﬂt °

(By Advecate : Shri Rajesh Pathik )
Versus

i1, Unien ef India,
threugh General Manager,
Nerthern Railways, Bareda Heusd,
New Delhi.

2 Divisienal Railway Manager,
Nerthern Railway, Meradabad.

3. Principal Kshetriya Prashikshan Kendra,
Chanduasi (Meradabad).

esse..Respendents,
(By Advecate : Shri S.K. Rai )
ORDER

By Hen'ble Mr, A.K. Bhatnagar, J.M. :

By this OA, the applicant has prayed fer sett&ing
aside the impugned transfer erder dated 26.2.2004/ 13.8.200
with a further directien to respendent Ne.2 te transfer the
applicant any where as per his cheice where the vacancy ef
Bhisti is available under him., He has alse prayed fer a
directien to respendent Ne.2 te¢ transfer him any where en the
pests mentiened by the applicant in his representatiens
dated 13.4.2004 and 2¢€.8,2004.

2. I have heard the ceunsel fer the parties and peruse

the recerds., \{%///

....2.



2 e During thé ceurse ef arguments, learned ceunsel

fer tho‘appl;Cant submitted that the applicant had been
werking @& the pest of Bhisti since 1992 till his transfer.
Learned ceunsel fer the applicant further submitted that

the applicant will be satisfied if his representat ien dated
13.4.2004 follewed by a reminder dated 26.8.2004 (Annexure-7)
is decided by the Competent Autherity by a reasened and
speaking erder taking inte acceunt all the peints raised

by the agplicant ,

4. After hearing the ceunsel,I am of the view that
this OA can be dispesed of at the admissien stage itself
witheut calling fer ceunter affidavit by issuing a directien
te respendent Ne.2 te censider and decide the representatien

ef the applicant within a specified time.

5, Wwitheut geing inte the merit ef the case, the
respendent Ne,2 is directed to decide the representatien
dated 13.4.2004 (Annexure-6) fellewed by reminder dated
26.8.2004 {Annexure-7) ef this OA by a reasened and

s peaking erder within a peried eof three menths frem the

dat= of receipt of copy ef this erder, Ne cests.

Member (J)
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